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CEixTHAL .ADMR^JISTRATIVE ITJBUl^AL

PRINCIP/vL. BET^ICH

I-ffiW DELHI

CP NO. 434/2004 IN

OANO. 427/2004 ,
' };.'h

Tliis the day ofJanuaiy; 2005

HON'BLE MR. JUSTICE M..4.KRA>J, VICE OlAIPJvlAN (J)
HON'BLE MR. S.K.NAIK, MEMBER (A)

Sh. Mohainmad Pvazak tiged
About 59 years S/o Shri Dalmira
MRP (superaniiufiied) from the orgstnization
Of Militaiy Daiw FaiTii
Meenit Cantt R/o LalaPdalimiidpur
P.O. Rajban,
Meemt Caiitt. (U.P.)

(By Advocate; Sli. V.P.S.Tyagi)

Versus

1. Sh. Ajay Vikrarn Singh
Secretaiy, Ministry of Defence
(Gcvt. of India)

, " South Block,
New Delhi.

2. Sh.P.K.Tikoo

.. . Colonel
:f '• • Oflg. Deputy Director General ofMilitary Farms

QMQ's Branch ARQ,
, • West Block-Ill,

.R.K.Piirarfi,

New Delhi.

(By Advocate; Sh. M.K.Bhai-dwaj proxy foi'
Sh. A.K.Bhai'd\¥aj)

ORDER(ORAL)

By Hoii'ble Mr. Justice M.A.Kh£m, Vice Chairman (J)

Proxy counsel for respondents stated at the Bar that order oi the iiiounal

dated 22.4.2004 in OA-427/2004 has been complied Counsel for applicant

agreed. It is submitted that the sanction order has been issued and it is only the

paj'inent y»iiich is to be made to the applicant.
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2. Ill view of this, counsei for appiicaiit has submitted thai' he does not press

this CP. As regai^ds facts stated, we do not find it appropriate toproceed in the

matter further arid discharge the notices<c^-/ ^6—^ •

( S.K.NAIB:) (M.A. KH/iN)
Member(A) Vice Chainnan (J)
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